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Wage Board for leather Industry

1803. Shri S. M. Banerjee: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether the Leather
Board has started functoning;

Wage

(b) if so, whether Government have
asked the Wage Board to recommend
interim relief to the leather‘workers;
angd.

(cy the reaction of the Wage Board
thereto?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shah Nawaz Khan):
(a) Yes.

(b) and (c). The terms of reference
of the Wage Board are wide enough to
include consideration of the question
of interim relief to workers if the
Board thinks fit. The Board has not
made any recommendations so ar in
this regard.

Wage Board for Engineering
Industries

1804, Shri S. M. Banerjee:
Shri Indrajit Gupta:
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Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Dinen Bhattacharya:

Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased to
state:

(a) whether the Wage Board for the
engineering industries has not yet
submitted its report:

(b) if so, the reasons therefor;

(c) whether the interim relief has
been paid by all units;

(d) if not, the number of those units
which have not paid the interim re-
lief; and

(c) the steps taken in the matter?

The Deputy Minster in the Ministry
of Labour, Employment and Rehabili-
tation (Shri Shah Nawaz Khan): (a)
and (b). The Wage Board has not yet
submitted its fina] report. The engi-
neering industries are spread all over
the country. The Board has to visit im-
portant establishment and consult
and hear numerous organisations of
workers and employers. However, it
is trying to complete the work as
expeditionsly as possible.

(c¢) to (e). The recommendations of
the Wage Board for grant of interim
relief were accepted by Government
on 23 July, 1966 and the interests con-
cerned have been requested to imple-
ment the Board’s recommendations. It
is too early to indicate the progrees %
implementation.
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